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42. Giving of prior approval in certain matters:

(a) engineered diversion and storage of water in River Ganga without affecting the flow of water
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River Bank or its flood plain area;
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() deforestation of hill slopes and notified forest and other eco- sensitive areas;
(g) any other activity which contravenes the principles laid out in paragraph 4 which the National

Mission for Clean Ganga may specify.
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Background

1. That the Hon’ble National Green Tribunal, P

Action Taken Report waﬂaf of Nagar Nigam, Dehradun

In matter of
Original Application No. 417/2022
Niranjan Bagchi Versus State of Uttarakhand

rincipal Bench, New Delhi,
E i 11 of
in matter of Niranjan Bagchi Versus State of Uttarakhand in para

the order dated 01.04.24 was pleased to direct as under;

o send a copy of this order to
(Principal Secretary, Urban
d 5 (District Magistrate,
cted above and to file
in the form of

T 11. The Registry is directed
respondents no. 1 (State of Uttarakhand), 2
Department, State of Uttarakhand) an
Dehradun) requiring them to deposit costs as dire
their compliance report at judicialngt@gov.in preferably
searchable PDF/OCR Supported PDF and not in the form of

PDF at least one week before the date of hearing hereby fixed.

Image

In compliance of the above directions, on 24.04.24, a meeting was
conducted under the Chairmanship of the District Magistrate,
Dehradun, in which Nagar Nigam Dehradun, Irrigation Department and
Uttarakhand Pollution Contol Board were also present. In order to
ensure compliance of the orders of the Hon’ble Tribunal in letter and
spirit it was decided that a Task Force be constituted to conduct a mass
level exercise to identify the encroachments. In this connection,copy of

the minutes of meeting dated 24.04.24 is being marked and filed as

Annexure No.1 to this report
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. : . . icipal
3. That in compliance of 11142‘emenlioned direction, Municip

- 024
Commissioner, Nagar Nigam, Dehradun vide letter dated 25.04.2

bearing no. 795/5T/2024 formulated a Task Force comprising of the
Additional Municipal Commissioner, Superintendent of Police, Deputy
Municipal Commissioner, Irrigation Department, Peyjal department,
Electricity Department, Jal Santhan and Regional Officer, UKPCB tf)
identify the encroached area and accordingly were directed to submit
its report within one week. In this connection, copy of letter dated

25.04.24 is being marked and filed as Annexure No. 2 to this report.

4. In compliance of the directions issued by the Hon’ble NGT in its

previous orders, Nagar Nigam, Dehradun has in the span of a year
identified various Government lands that were under encroachment.
This identification process involved inspections carried out by Nagar

Nigam officers, as well as investigations into complaints made by the

general public against the alleged encroachers.

5. That after identification, the said land is marked in hectares by Nagar

Nigam to identify the area that is under encroachment. Thereafter,
Nagar Nigam initiated its procedure of removal of encroachment. It is
pertinent to mention that 177 encroachments on 45 places admeasuring
3.4479 hectares have been removed by Nagar Nigam Dehradun till date.
In this connection, copy of the Progress Report of encroachment along

with news articles published in this regard is being marked and filed as

Annexure No.3 to this report.

6. It is pertinent to mention that Municipal Commissioner, Nagar Nigam

Dehradun vide letter bearing no. 109/3T/2023 dated 25.02.23 wrote to
Uttrakhand Power Corporation and Uttrakhnad Jal Sansthan requesting
them to refrain from providing water and electricity connections to

encroachers on unauthorized establishments as it encourages them to
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i 3 ted
expand their illegal occupancy.qn this connection, copy of letter g

25.02.23 is being marked and filed as Annexure No.4 to this report:

the
- That in furtherance of the encroachment drive undertaken by

: o earned
answering respondent, 51 cases have been instituted before the L

. . i the
City Magistrate under the Public Premsis Act, 1971 against

on the
encroachers who have constructed permanent structures

; . . inst whom
encroached lands. In this connection, list of encroachers against

y . - 0.
the suit has been instituted is being marked and filed as Annexure N

§ to this report.

. Further, FIR has also been instituted against encroachers who are rigid

and are obstructing the encroachment drive. In this connection, list of
encroachers against whom the suit has been instituted is being marked

and filed as Annexure No. 6 to this report.

.............

The report is being submitted for the perusal of the Hon’ble NGT
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Para 16- The state notification conflicts with the notification issued I ini
/ < ’ th

Resources, River Development and Ganga Rejuvenation notification 3ydat:,:dl\/(l)l';]lls(;ry of Waten
which section 42 provides as follows; +10.2016 under

42. Giving of prior approval in certain matters:
(a)  engineered diversion and storage of water in River Gan i :

water downstream of the River Ganga; o8 withont affecting the flow of
(b)  construction of bridges and associated roads and embank

its River Bank or its flood plain arca; Ments over the River Ganga or at
c e L . 0.3
©) construcfmn of'Gh'ats or extension of any cxisting Ghat;
(d)  construction of jetties;
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Para 17- Considering the above facts, the state of Uttarakhand, noti

Collector are directed to submit its report as applicability of tth
contravention of notification dated 07.10.2016 (803187 (E), MoLEF & CcC.
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- 72Q2+G3V, Haridwar Bypass Rd, Morowala, Clement
Town, Dehradun, Uttarakhand 248002, India
Lat 30.288193°
- Long 78.000882°
® 19/06/23 11:16 AM GMT #05:30




Dehradun~Uttara khand—-ln
83P9+G48, Amrit Enclave, Rishi Nagar, Dehradun,

Long 78.067909°
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NEIGPS Map Camera

Dehradun, Uttarakhand, India
Upper-Nathanpur, 6No.Pullia, Ring Road, Nehrugram, H-N0.96, opposite
Nanda Devi Mandir, near by Jwalpa Mata Mandir, Upper Nathanpur,
Dehradun, Uttarakhand 248001, India
Lat 3C 3°
Lonc
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Dehradun, Uttarakhand, India
Upper Nathanpur, 6No.Pullia, Ring-Road, Nehrugram, H-No.96, opposite
Nanda Devi Mandir, near by Jwalpa Mata Mandir, Upper Nathanpur,
Dehradun, Uttarakhand 248001, India
Lat 30.301465°

& Long 78.069941°
06/07/23 0 MT +05:30
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\ BGPS Map Camera
& Dehradun Uttarakhand, India

Upper Nathanpur,-6No.Pullia, Ring Road, Nehrugram, H-No.96; opposﬁe
Nanda Devi Mandir, near by Jwalpa‘Mata ndir, Upper Nathanpur,
Dehradun, Uttarakhand 248001 India :

i Lat 30.301486°

Long 78.069929°

06/07/2301:04 PM GMT 05330
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248001, India

Lat 30.300893°

Long 78.068665°

06/07/23 01:08 PM GMT +06‘30




